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BEFORETHEHON’BLENATIONALGREENTRIBUNAL
PRINCIPALBENCH,NEWDELHI

0.A.NO.7410F 2024
IN THE MATTER OF:
Ravindra Kumar ...Applicant
Versus
Union of India & Others ...Respondents

1

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO.
3/DELHI DEVELOPMENT AUTHORITY, TO PLACE ON
RECORD THE ACTION TAKEN/STATUS REPORT.

I, Manonase | S/cﬂ\«Doon%o,\‘\?n,,aged about? "L years,

presently posted as %uggggﬂ:&ﬁ;h? E“%‘.’mgﬂ DDA, having

my office at Vikas Sadan, INA, New Delhi do hereby solemnly

affirm and declare as under:
1

1. That The Deponent is well conversant with the facts and
circumstances of the case, as per the records maintained by
the Department and as such competent to swear and depose
the present affidavit. The present affidavit is being filed on
behalf of the Delhi Development Authority (“DDA™)
Respondent No.3, to place on record the action taken/status
report, pursuant to the order dated 01.07.2024 passed by this
Hon’ble Tribunal.
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BRIEF BACKGROUND

2. The water body known as “NayaJohad™ is an inland natural
wetland located in the District Park at Sector 23 of Dwarka,
Delhi. The Storm Water Drain (“SWD”) along Sector 23,
Dwarka, at MP Road No. 210(110) and MP Road No.226, is
managed and maintained by the DDA.The SWD situated at
MP Road No.210, serves as a source for rainwater flow into
the water body 'NayalJohad. As part of management and
maintenance of the SWD, the answering Respondent/DDA,
carries out regular desilting, prior to the monsoon season
annually. It is submitted that the desilting of the SWD at MP
Road 226 and 205 for this year has already been completed
prior to August 15, 2024.

3. The sewerage / dirty water discharge from these outfalls is
trapped by an intercept or chamber, before entering Trunk
Drain No.2 (Peripheral drain) and through separate pipes
transferred to 7 MLD Sewage Treatment Plant (STP), which
has been completed on February, 2024, in Compliance to the
directions issued by this Hon’ble Tribunal on 05.03.2020 in
OA No. 06/2012 in the matter of Manoj Mishra v/s Union of
India. This STP caters to discharge of sewerage from outfalls

of storm water drain of nearby areas.

4. It is pertinent to mention here that the connection to
‘NayaJohad’ is before the interceptor chamber. Further,
currently, the connection to this water body from the Storm
water drain situated at MP Road No.210 has been severed and
closed, in order to prevent any contaminated water to flow

into the water body.
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Er. MANOHAR W T
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5. By the letter dated 16.07.2021, DDA, referring to the
Integrated Drain Management Cell (IDMC) constitutedin
compliance of the directions issued by this Hon’ble Tribunal
on 05.03.2020, in OA No. 06/2012 titled “Manoj Mishra v/s
Union of India”, informed the Delhi Jal Board (DJB) that the
sewage from Sai Enclave in Sector 23, Dwarka, along with
other adjacent areas, is being discharged into Trunk Drain
No. 2(Peripheral Drain) in the Dwarka region and requested
the DJB to take immediate action to prevent the discharge of
open sewage. The copy of the mentioned letter

dated16.07.2021 is annexed herewith as Annexure R-1.

6. Thereafter, a communication dated 10.06.2024was recently
received by the answering Respondent from Capt, Mann,
President of SukhDukhKeSaathi (Regd.) RWA, wherein it
was once again it was requested to stop the entry of sewage
water flowing in storm water Drain of Sector 23, at MP Road
No.110. The copy of the mentioned letter dated 10.06.2024 is

annexed herewith as Annexure R-2.

7. Immediately thereafter, by the letter dated 18.06.2024, the
DDA brought to the notice of the DIJB the possible
contamination, of sewage from Sai Enclave in Sector 23,
Dwarka, and requested the DJB Delhi Jal Board,'to-take
immediate measures to prevent flowing of sewage into the
SWD. The copy of the mentioned letter dated 18.06.2024. is

annexed herewith as Annexure R-3.

8. By the letter dated 01.07.2024, the DJB informed the DDA

that at the inspection conducted on 29.06.2024, it was found

SLNO. 0472023
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that no sewer connections were found entering the SWD. The
Delhi Jal Board accordingly requested for a further joint
inspection to identify any illegal sewer connections into the
SWD, in the said area. The copy of the mentioned letter dated
01.07.2024 is annexed herewith as Annexure R-4.

In response to the aforesaid letter, the answering Respondent
issued a communication dated 24.07.2024 to DJB sta‘ting that
sewerage 1s continuing to flow into the SWD, and informing
that to address this issue, a joint sitc inspection has been
scheduled for 27.07.2024. The copy of the mentioned letter
dated 24.07.2024 is annexed herewith as Annexure R-5.

JOINT INSPECTION/ACTION TAKEN

10.

11.

It is submitted that a joint inspection of the SWD at MP Road
No. 210(110) and MP Road No0.226 was condu‘cted on
27.07.2024,wherein the representatives of DDA and DIB
were present. Applicant No.2- Mr. Diwan Singh, Captain
Mann — resident of Sadbhavna Society, Sector 23, Dwarka,
and the President of Chitrakoot Society, Sector 23, Dwarka,
were also present.The SWD was inspected thoroughly at
various points, on the said roads and adjacent roads. The

inspection started from Sai Enclave Society Gate on Road

No. 210, going towards Chitrakoot Society on Road No.226.

During the inspection it was observed that the DJB chambers
on the crossing of Road No.226 and 210 are fully chocked.
Further, the sewer line of the service road of the Sadbhawna

and Chitrakoot Society, on Road No0.226, Sector 23,were also

found fully choked. e
7 m

e g Qh
.l ( TN

~a- T ONEON

Er. MANOHAR \

SE/DCC-1 Ww ey



162

12. Inspection of the SWD and sewer line chamber inside the

13.

14.

15.

Chitrakoot Society further revealed that a sewer line chamber
of the Society is connected to the intercepting chamber of the
SWD managed by the DDA. Due to the foregoing,overflow
from the sewer lines, during the monsoon season, result in the
mixing of sewage with Storm Water. Consequently, this
contaminated Storm Water is discharged into the Storm

Water drain at MP Road No.110.

The SWD along the DGS Society(adjacent to C};itrakoot
Society on Road No0.226) was found to have clear water, with
the bottom of the drain also completely visible. No traces of

any sewage was found at the said spot.

The conclusion of the Inspection carried out on 27.07.2024,

is reproduced below:

(i)  DJB will take action to dechock the sewer line of MP
Road No.226 from Chitrakoot Society to MP Road
No.226 &210 Xing. o

(ii)  Chitrakoot Society RWA will take action to remove
connecting pipe between the sewer line and SW Drain
intercepting chamber inside the society.

The copy of the inspection note dated 27.07.2024, along with

acknowledgment of receipt of the persons present during the

inspection is annexed herewith as Annexure R-6.

It is relevant to mention here that the sewerage /dirty water
and discharge from these outfalls is trapped by an interceptor
chamber, before entering Trunk Drain No.2 (Peripheral drain)

and through separate pipes transferred to 7 MLD Sewage.

. Seal o
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Er. MANOHAR
SE/DCC-1




16.

17.

Treatment Plant (STP), which after tertiary level treatment is
discharged into Trunk Drain No.2 (Peripheral Drain) again.
The said STP was completed and inaugurated in F'ebl"uary,
2024, in Compliance to the directions issued by this Hon’ble
Tribunal on 05.03.2020 in OA No. 06/2012 in the matter of
Manoj Mishra v/s Union of India. This STP caters to
discharge of sewerage from outfalls of storm water drain of

nearby areas.

It is also submitted that the connection to ‘NayalJohad’ is
before the interceptor chamber and as such, currently, the
connection to this water body from the Storm water drain
1 5
situated at MP Road No.210 has been severed and closed, in
order to prevent any contaminated water to flow into the

water body.

The above information, documents and present Affidavit are

submitted accordingly.

~) B
DEPONENT

Er. MANOHAR
SE/DCC-1
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"ANNEXURE - R-1"
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No. F\B1(ZSG)IA!CSIDPD-3/DDN2020.21/(9 )

Daled: 14} 7y
To,
The Execulive Engincer C) DR-XIV.
Delhi Jal Board, SPS,
Najalgarh, New Delhi-110 043,
E-mail: cecdrxiv@gmail.com 1
Sub: Inlegraled Drain Management Cell (Iome) for remedialion and drain
management of ali drains of Delhj, Chaired by the Chief Secretary, Gout.
of NCT of Delhi constituled °n'the direction of Hon'ble NGT dated:
05.03.2020 OA No. 06/2012 in (e Maller of Manoj Mishra V/s Union of
India & Othars,
Rel: Mo F 81(256 )MJGBfBPD%ENZOZO-HQu/BmGd:-}STG&BGﬂ

Wilh reference to the ciled subj

ect maller it has been observed thal sewerage
flow from SAl Enclay

e in Seclor-23 Dwarka & other nearby areas is flo

"ing in trunk
drain no. 2 in Dwarka area. Th

lowing in open drains is a environment
nned by Hon'ble NGT,

‘ou are requested lo prevent the open sewerag

e sewerage |
hazard and has been ba

0 e from flowing in Trunk Drain
No. 2 10 avoid any adverse comment from Hon'ble NGT

]
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Copy to:
1. CE/Dv/arka, DDA for kind information,
2. SE/DCC-2, DDA for kind information. I
2. E-IIDPD-3, 1o pursue, X
4" Guard file, S EC“"'
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ANGBXURE '"R-2"

CQ‘. (R Deepak Suyal, AT : '
Chlef Eng‘nccr DDA / b ‘ " 2 10,06.2024 :
: ' sy o Aads
(D\varka) \ ‘ 611L\
N ! 0 '
Manglapurl, New pely =
Subject : Requast
. Lo stop enty ol § Sec -23, along Raad
N0 110 {in front of EPFO bu‘\\d\i'ng\ ewage Water flowing jn Stromwater Drain of Sec -23, along e
-G'Ug_‘ &u omo
Dear Col sahab, 5’!')’
Namaskar | g HAL.. ’ o((v‘-l
. y { r 3 )
Thisisin regarding to susten

Set ~23, This water body |

bodi ¢ o mmunity and DDA warking jointly. It Is 2150 ON€ of the'r?re fresh water

odies of Dalhiwith 3 pristine woodland aroung it that makes it a complete self sustaining eco system.
1t has also demonstrated 2 successiul water recharge process with ground water tesials shipuing 2
he water body. Delhi University has published a case study of the success

dies Committee with
roys e 3 honorable Lt Governor formed Dwarka Water Bo : :
Your good office given responsibility to preside over its functioning.

marked improvement nearyt
of this water body. In 201

This water body receives its water primarily during monsoons through sxormv‘later drain networ'k
that drains Sec 22-23 and is released into water body through a link before this sxo-rm\n'.lat:er drain
meets TD-2. Sadly, for last two -three years some amount of sewage is found entering it time anf‘.\
2g2in and this has contaminated the water body very often. Many limes fish and other aguatic
nimzls have died en masse. The matter has been well reported to your officials every time. Last year
the concerned agency tried to find the source of sewage but were unsuccessful. Last two- three
months we noticed the sewage quantity is getting larger and regular. This sounds death knell for t-he
waler body as contamination would kill all fish and other aquatic wildlife, at the same time doing
znother irreversible damage by recharging contaminated water into our aquifers. We request you to
direct the incharge of this drain to make a more concerted effort to solve the problem. Not only the
source need to be blocked but also it needs to be properly diverted into the sewage network so that
it mzy not zpain overflow Into the storm water drain during monsoons. Our request to Dy Director,

LQA‘;)/ Horticulture drew an immediate response. He has written to Ex En, DMD-Il and ExEN, PD-11 for
o\ necessary action.
\'/J

& Sir, it has becorne an emergency as monsoons are Just approaching overhead. We‘reques( you to
colve the problern at thie carliest, The lecal community will be highly grateful,
A\

/C (A (¥ingly elzo cee erail sent 1o you ol cedwarka@dda.orge In that has ples of dead fish and sewapa inside
Vo y e ,
X

# ctormwvzler droin,) 50

,//3, fepords, y X\ ,B\\\\M
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N
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\ Co\nvu1.ur,5ut-22,23Uwufku forum. Pmﬂdmm Sukh Dukh ke Saathi
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A%EXURE "R-3"
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E-maw;ﬁﬁ,@dda.org.in

No: F.81(256)A/c/PD-1 1/DDA/2020-2021/ 2L Date:/§/06/2024

To
Additional Chief Engineer
DJB, Govt. of NCT of Delhi
Command Tank-4, Sector-20
Dwarka, New Delhi-110077

Subject:- Request to Stop Entry of Sewage water flowing m.st.rom water drain of
Sector-23 along road no. 110 (jn front of EPFO Building).
Reference:- 1)F81(256)/A/Cs/dpd-3/dda/2020.21/271 dated 16.07.2021
i) Letter Dated 10.06.2024 (address to CE (Dwarka) by members of
committee of water bodies of Dwarka Zone.

With reference to cited subject matter. It has been observed that sewerage flow
from Sai Enclave in sector-23, Dwarka and other nearby area is flowing at S.W Drain. A
request regarding to stop entry of sewage water flowing in storm water drain of sector-
23 (along road no. 110 in front of EPFO building) has been received by this office
through members of water bodies of Dwarka Zone under the committee constitute
by Hon’ble LG, Delhi. This S.W drain rain water feed the water body at sector-23
during monsoon. It is pertinent to mention here that as per “Integrated Drain
Management Cell (IDMC) for remediation and drain management of'al/ drains of
Delhi, chaired by the Chief Secretary Govt. of NCT of Delhi constituted on the
direction of Hon'ble NGT dated 05.03.2020 OA No.0672012 in the matter of Manoj
Mishra v/s Union of India & others”. The sewage flowing in SW drain has been
banned by Hon'ble NGT.
In view of above, it is therefore requested again to stop the sewerage to entry at SW
drain.

Copy to:-

il

. CE/Dwik for kind information.

2, SE/DQC-1 for kind information.

3, Sfl; DDnJuém Elngh member of water bodies of Dwarka Zone to pursue the matter
with DJB |, Add:- B-403, Navrattan Apartments, Plot 7A Sector-23, Dwarke
Delhi-110077. ’ | e e

4. AE-l & AEE-Il for information and & n.a. ,

5. Guard File

i
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i DELHI JAL BOARD — -
‘ GOVT. OF NCT OF DELI;y o | |
l

R ANNEXURF.'R-4"

OFEFICE OFTHE ASSISTANT ENGINT: R M-34)

(. ()M\1/\Nl) l/\Nl\ 2, MADHU VITIAR, NEW Dy 1 147

FMAIL: - 110059

- hansrajmec n.\’()l()(_m mail.com, M- 191- ()“f)‘)lf)() :
0

No.i= DIB/AE-I(M-37/30)/2024.25/ 1 # 7' '

! (%
Dadedd = 17 1, Y20

. | it oy -,'A’.S,/'f',{,,f,'{“,ﬂ‘
Fxecutive '::nginccr (Y')P[ ?-l n.o b AL e L o

Delhi Development Authority . o e dn ® e
Central Nursery Divarka Scclor-_‘%. .25 ]M"H e
New Detht - 110075

Subject:- request Lo stop entry of sewerage water flowing in sloxm water dmm of Sector-23
along road no. 11O (in front of EPIFO lhn\(hnu)

Reference (1) FSTQ2S6)A/Cs/dd-3/dda/2020-21/271 dated 16.07.2021

(I LLl ter d'tm.d 10.06.2024 address to LE(l)wnrl(p) by member of commitiee of
water bodies of dwarka Zone.

(il F.8T236)A/C/PD-11/DDA2020-2021/122 dated 18/06/2024

: 1
With reference 1o cited subject and mentioned reference letter, @ joint inspection has
been carried out -along with DDA (AL) officials on dated 29/06/2024 (0 trace out scwer

connection into the storm walter drain at mentioned locations and further field ,mn reported.
There are 1o sewers connections have found into the storm water drain.

It is request, kindly fix the further joint inspection to trace out illegal sewer

© connection into the storm water drain please.

* \)‘) P

N ) (Hansry) \l\&l\ 1)
/ Q "\‘ 581 JLH"IH\.\( \\\ Mpay
7 = afl1sy B [\’1¢ N3

K ‘ X Ass
f\ T4 T neEngineer | p):37
/'%(VV" e \\ !
s o i /, O

l)v}hl Jal Board

LU (\ L-'L" }F/el—«@:”
{4-‘\\: 2
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ANNEX{@8E '"R-5"
e Most Urgent
I . _(Being a NGT Matter)
;C;,.«—*f--s- 4,,, . il

m] f“é&‘vﬁmﬁw
lshy u\l{ Frater et aifirdar ufrarsr @ue-11,
JL : T T, s, gre, 7 Reetl-120075

E- manl cepdﬂ@dda org.in

No: F.Sl(ZSG)/A/c/PD-l1/DDA/2020-202’[5'3 Date:iL’/O7/2024
To,

Assistant Engineer (DJB),

Olo The Assistant Engineer M-34/37,

Command Tank-2, Madhu Vihar

New Delhi -110059
Subject:- Request to stop entry of sewerage water flowing in storm water drain
of sector-23 along road no.110( in front of EPFO Building)
Reference:- i) DJB/IAE-I(M-37/34)/2024-25/1032 dated 01.07.2024

i) F.81(256)A/c/PD-11/DDA/2020-2021/122 dated 18.06.2024.
1

With reference to above cited subject matter, the sewerage is continuing flow in

‘the drain in front of EPFO building sector-23. This may be over flow sewerage Sai
Enclave sector-23 or CGHS Society sector-22/23 sewer line.

In this conneclion, a joint site inspection has schedule on dated 27.07.2024 at
10:30 AM. Meeting point near EPFO to trace out the sewer connection so that
sewerage llowing in SW drain can to be stopped.-

arfergret srfrgan
Uil Wrs-11
Copy to:-
1. CE(Dwk), for kind information please.
2. Add. Chiefl Engineer (DJB) . Olo DJB, Govt of NCT of Delhi, Command Tank-4,
Sector-20, Dwarka, New Delhi-110677. : '
" 3. SE/DCC-, for kind information please. '
4. Sh. Diwan Singh member of water bodies of Dwarka Zone to pursue the matter

with DJB, Add:- B-403, Navrattan Apartments, Plot 7A, Sector-23, Dwarka, New
Delhi-11 0077

FE/DMD-2, for information.
AE-UAEE-N for information and n.a

o o

\//\Guard File.

A
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OFFICE OF THE ASSISTANT ENGINEER—I
DWARKA MAINTENANCE DIVISION NO. 2
CENTRAL NURSERY SECTOR-S DWARKA
e NEW DELHI 11007 5
: NO e (_;CY’\\S.C.){\»C: \)DM&} 2 J DD@')%)‘*{ )—g ))60 ‘Date: ’)_“]} -71 Lk’
INSPECTION NOTE B SRR '

e Inspectwn Note of connectioni of ewerage in Storm water dram along
Sector-23 along Road No.- 110 (Read 'as"210) ( 1nfront of EPFO Buﬂdmg)
meetmg was orgamzed by EE(PD 1 1) with! AE(DJB) dated 27 07 2024

The followmg ofﬁ01al and representat1ve present durmg the mspect1on
i) Navneet Kumar (AE/DMD- II/DDA) AR
ii) ~ Hansraj Meena (AE/DJBY).* & % i i
iii) ~ Diwan: Singh (Public Representatrve) - :
iv) Captain Mann (Nature ‘Activist & remdent Sadbhavna soc:1ety)
v) ~Society Pres1dent (Chltrakoot SQClety)

—

/—\AAA
S

. W1th reference. to. above cxted subject matter, for 1nspectlon of SW Drain
of MP Road 210 and MP Road No. 226. The inspection has started from Sai

Enclave Society Gate towards 226 & 210 Xmg to upto Ch1trakoot Somety Gate
- on MP Road No 226. ' - , :

The followmg observations were noted during the 1nspect1on are:-

1, The chamber alonsr Sai Enclave Socrety have found traces of sewer in SW

: Dx cuxl

2. The EPFO have sewer ‘connéction in'the opp051te side runnmg DJB main

~ sewer line. The DJB sewet line is found'main operational opp EPFO.

3. The SW drain along DGS Society on.MP Road 210 have clear Rain water
with bottom clearly v1s1b Shows no sewerage mxxmg in storm water
drain.. .

4. The DJB Chambers on 226 & 210 ’Xlng have found fully chocked. DJB
AE have mentioned that there is missing sewer line chamber, which DJB
will trace out to declog the sewer hne '

5. It has been noticed that the sewer line on service road and in the
societies Sadbhawna & Chitrakbot' have fully chocked. The SW Drain
intercepting ¢ chamber, inside chltrakoot society have connected with
inside sewer line chamber. Due, to sewer over flow the sewer line

'v_'water mixed' in SW Drain whmh connected in. DDA Storm. water
“drain. .




S . 13
170 .

Conclusioy, - ' |
(i) .DJ_B will take action to dechdol the sewer line of MP Road No.

226 from Chitrakoot Soclety to mp Road No. 226 & 210 Xing,
()  Chitrakoot Society * Rwa WL take gotion to remove the
+ Connecting pipe between the feWer line and gy Drain

p interceptlng chamber insidgt{ie Society, b s

. % s .;‘ “‘ 5 0, s
LA R (Er. Navneet Kumar)
L il : Assistant-Engjnecr-I
'C‘ "t e DMD-I11/DDA
- Copy to: . ,

1. SE/DCC-1, ppp for kind information,
» 2. EE/DMD.;1 _oi_',kind?i,nforma_tion.‘;,a-'.;,-' b W

-3, VA‘ssistant_Engin‘eer /DJB,O/O-’I,‘_hé.Ass‘isfént Engineer M-34/37,
 Commant Tank -2 ,Madhy; Vihar,.New,Delhi'-l_-loosg. '

4. Sh, Diwan Singh, Membear of water bodies at Dwarka Zone to pursue the

S. RWA President ) ‘Chi‘tx;ékoot Sdciéty:fSECtor-2'3 for hec_cséaly action as

S €ntioned in Note, | BRI Lot R A o
i Lé./}IQ.erA President » Sadbhawna Society Sector-23, Dwarka, New Delhi for

- necessary action, Y A : o
. ¥ . . ¥ o y . ) A . - LR I L - : ’.‘ =. -
CIR o L e g . Assistant Engineer-

DMD-I1/DDA

S s Gt (ko t

by I i p e MX@OMN’)‘:MSJ
\@H IR

k o s RN I. M..C; [‘odVW ‘

- \ R ‘aﬂm H(e/"w . o



Y DELHI DEVELOPIZMT AUTHORITY -

&35

NCT OF DELHI COURT FEE

DLCT0615755E2458N

@ 1374385 ety

QTR

POWER OF ATTORNEY

simsbeourtor . 3N nE . ‘cmc\pq&%enqh,“waw\*
No..L1¥.\... / ....... 0f 20.2-\A........ ’

i Roviindson Mom@si T PHlIAPD /PetitioneriComplaiatant
: VERSUS Y
............................ Do 0 . Tnt a0 .2 DS s Defdt of Resch

.................................................................................................................................................................................

Delhi Development Authority gn behalf of Delhi Development Authority the above named.. MGV .WR%POMU“I
Ms. trabhSahay kauy, Standing Counsel. D[ 73106

do hereby appoint. i
y app M¢. Deekgha L kakar, ‘Adv: bl“ﬂvjuoe
hereiafter called the Advocate(s) to be my/our Advocate(s)

........................................................................................

inthe above noted case and authorise him/them:-
To act, appear and plead in the above noted case in this Court or in any other Court in which the same may .
betried or heared and also in the appaliate Courts. '
To sign, file, verify and present pleading, replications, appeals cross-objections, or petitions for executions,
revision restoration, withdrawal, compromise or other petitions, replies, objections written statements, affidavits or
other documents as may be deemed necessary or proper for the prosecution of the case in all its stages.
To file and take back documents and also withdraw unspent diet money or printing tharges that may arise
touching orin any manner relating to the said case.
To take out execution proceedings.
To depositdraw and receive : money cheques, and grant receipts therefor and to do all other acts and things
_whichmay be necessary to be done for the progress and inthe course of the prosecution ofthe said case.
To appoint and instruct any other Legal Practitioner authorising him to exercise the Powers and authorities
hereby conferred unto the Advocates whenever they think fit to do so and to sign the power of attorney on my/our
behalf. .
And Iiwe the undersigned do hereby agreed to rafify and confirm to acts done by the Advocates of their
substitutes in the matter as my/our own acts, as if done me/us to allintents and purposes.
And I/we undertake that I/we or my duly authorised agent would appear in the court on all hearings and will
inform the Advocates for appearance, when the caseis called.
And I/we undersigned to hereby agree to hold the Advocate or their substitutes responsible for the result of
the said case in consequence of their absence from the Court when the said case is called up for hearing, or for any
negligence ofthe said Advocates or their substitutes.
And I/we the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by
me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the‘pfo'secution of the said
case untilthe same is paid up. '
IN WITHNESS WHEREOF l/we do here unto set my/our hand to these present the contents of which
have been understood by me/us this day of 29.09.2024
Accepted,
Advocate(s)
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